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HIGH COURT FOR THE STATE OF TELANGANA AT HYDERABAD
(Special Original Jurisdiction)

fVIONDAY, THE THIRTEENTH DAY OF OCTOBER
TWO THOUSAND AND TWENW FIVE

PRESENT

THE HONOURABLE THE CHIEF JUSTICE APARESH KUMAR SINGH
AND

THE HONOURABLE SRI JUSTICE G.M. MOHIUDDIN

Between:

s

f

lvl/s Dr. Reddys Laboratories Limited, Rep.by authorized signatory
lVlr.SimachalMohanty., 8-2-337, Road No.3, Beside TV9 Office, Green Valley,
Banjara Hills, Telangana 502 313

.,.PETITIONER

AND

1 Commissioner of Customs and Central Tax (Appeals - l), 7th Floor, GST
Bhavan, L.B. Stadium Road, Basheerbagh, Hyderabad - 500004.

Additional Commissioner of Central Tax and Customs, Hyderabad GST
Commissionerate, GST Bhavan, L.B. Stadium Road, Basheerbagh,
Hyderabad - 500004.

Principal Commissioner of Central Tax, Hyderabad GST Commissionerate,
GST Bhavan, L.B. Stadium Road, Basheerbagh, Hyderabad - 500004.

The Union of lndia, Through the Secretary to the Government, Ministry of
Finance, North Block, New Delhi - 1 1000'l

...RESPONDENTS

Petition under Article 226 of the Constitution of lndia praying that in the

circumstances stated in the affidavit filed therewith, the High Court may be

pleased to issue a Writ, Order or direction particularly one in the nature WRIT OF

MANDAMUS a) setting aside the Order-ln-Appeal No. HYD-GST-HYC-APP l-053

and 054-22-23 (APP1) dated 28.09.2022 dated 28.09.2022 b) grant refund of

amounts already.
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WRIT PETITION NO: 2241 OF 2023
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IA NO: 1 OF 2023

Petition under llection 151 CPC praying that in the circumstances stated in

the affidavit filed in sr-rpport of the petition, the High Court m ay be pleased to stay

impugned Order in Appeal No. HYD-GST-HYC-APP1-053 ancl 054-22-23 (APPI)

dated 28.09.2022 in:luding recovery of an amount of Fls 30,70,55,186/- in

pursuance of the inrpLrgned order passed by Respondent no.1.

cou nser ror the Petiti o'"'' 
[i.:lH,t[14[i,?I3f i-^N s RTDHARAN

Counsel for the Respondents: Ms.B.SAPNA REDDY, Sr.SC for CBIC

The Court made the following: ORDER
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THE HON'BLE THE CHIEF JUSTICE SRI APARESH KUMAR SINGH

AND

THE HON'BLE SRI JUSTICE G.M.MOHII]DDIN

WRIT PETITION No.2241 of 2023

ORDER:

Learned counsel Ms. Anushka Rastogi, representing

learned counsel Sri Lakshmi Kumaran Sridharan, appears

for the petitioner.

Ms. Bokaro Sapna Reddy, learned Senior Standing

Counsel for Central Board of Indirect Taxes and Customs

(CBIC), appears for respondent No.1 to 3.

2. The writ petition is filed for the lollowing prayer:

"For the reasons stated in the accompanying

affidavit it is prayed that this Honble High Court may be

pleased to issue a Writ, Order or direction particularly one

in the nature of 1[RIT OF MANDAMUS'

a) setting aside the Order-In-Appeal No.HYD-GS'|-HYC-

APP I -053&054 -22-23{ PPll dated 28.09.2022;

b) grant refund of amounts already paid and

c) pass such other ordcr or orders as rnay be deemed fit

and proper in the facts and circumstances of the

CASC
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@ 3. Learned counsel for the petitioner seeks permission

to withdrau' the writ petition with liberty to the petitioner



1

to prefer an appeal under Section 112 of the Oentral Goods

and Servir:es Tax Act, 2017 (hereinafter referretl to as, "the

Act") before :he Goods and Services Tax Appellzrte Tribunal

(hereinafte:r relerred to as, "thc Appellate Trikrunal") u'itl-r

statutory 1:re'-deposit against thc impugned orlt:r.

4. l,earnel counsel for the other side reports no

obj ection.

5. Accord ngly, the r.r,rit petition is dis:osed of as

u,ithdrarvn v{th the libert-y to the petitioner 1-rr prefer an

appeal under Section 112 of the Act against ttrc impugned

order before the Appellate 'I'ribunal within a rr.riod of two

ri,eeks rvith statutory pre-deposit. H or.,"'eve r, tht:re shall be

no order as tr costs.

Misct:llaneous applications pending, i- any, shall

stand closc:d.

a

SiD/-A. JAYASREE
ASSISiIANT REGISTRAR

//TRUE COPY// 6
-<il:CTION OFFICER

To,

*
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The Commissioner of Customs and Central Tax (Appeals - l), 7th Floor, GST
Bhavan, L.B. Stadium Road, Basheerbagh, Hyderabad - 500004.

The Additional Ccmmissioner of Central Tax and Customs, Hyderabad GST
Commissionerate. GST Bhavan, L.B. Stadium Road, Basleeibagh,
Hyderabad - 500004.

The Principal Conrmissioner of Central Tax, Hyderabad G:i I'
i-;ommtssionerate, GST Bhavan. L.B. Stadium'Road. Basheerbagh.
Hyderabad - 500004.

The Se.cretary to tne Government, Union of tndia, Ministry of Finance, North
Block, New Delhi - 110001
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5. One CC to SRI LAKSHMI KUMARAN SRIDHARAN, Advocate. [OPUC]

6. One CC to Ms B SAPNA REDDY, SC for CBIC. [OPUC]

7. Two CD Copies.
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HIGH COURT

DATED:1311012025
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WP.No.2241 of 2023

DISPOSING OF: THE WRIT PETITION
WITHOUT COSTS

oit)AT C,Ltc
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